
, APPROPRIATION (RAILWAYS)
BILL*, 1975

THE MINISTER OP STATE IN THE 
'MINISTRY OP RAILWAYS (SHRI 
ttOHD. SHAFI QURESHI): Sir, I beg 
*o  move for leave to introduce a Bill 
to authorise payment and appropria
tion of certain sum8 from and out of 
"the Consolidated Fund of India for the 
‘services of the financial year 1975*76 
"for the purposes of Raiilways.

MR DEPUTY-SPEAKER; The 
^question is:

“That leave he granted to intro
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the services of 
the financial year 1975-76 for the 
purposes of Railways."

The motion wag adopted
SHRI MOHD SHAFI QURESHI: 

Sir, I introduce** the Bill.
Sir, I beg to movef

‘That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the services 
Of the financial year 1975-76 for the 
purposes of Railways, he taken into 
consideration *'
MR. DEPUTY SPEAKER; Motion 

amoved:
"That the Bill to authorise pay

ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the ser
vices of the financial year 1975-76 
for the purposes of Railways, be 
taken into consideration” .
A paper has been passed to me 

'tight at the time when Minister Is 
moving the motion for consideration 
M  the Bill I do not like this to hr 
repeated Papers should be before
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me five minutes before the items 
comes. I do not like the way every
thing is being rushed here at the 
time. It is this Chair that gives per
mission or does not give permission. 
Nobody should pass it to the Chair 
*that it has been permitted*. I am 
here to give permission and not to 
give permission.

Now I would like to draw the atten
tion of hon. members, Shri Sokhey 
and Shri D. N Tiwary, who have indi
cated that they would like to speak 
on the Appropriation Bill, that accor
ding to the rules you have to mention 
the points you would like to raise 
while speaking on the Appropriation 
BUI and those points should not be 
a repetition of the Points that mem
bers have covered m the course of the 
debate. In your letter, there is no 
such thing. We are already hard pres
sed for time.

SHRI D. N. TIWARI (Gopalganj):
I will not take more than five minutes,

MR. DEPUTY-SPEAKER: It is not 
a question of time. I can $ve even 
ten minutes. I am pointing out the 
procedure

SHRI D. N. TIWARY: I gave this 
notice day before yesterday

MR. DEPUTY-SPEAKER: Kindly 
understand the procedure. According 
to procedure, you will find in me the 
most flexible person.

PROF MADHU DANDAVATS 
(Rajapur); He says the mistake * w  
committed day before yesterday.

MR. DEPUTY-SPEAKER: Whsit I 
am saying is that you have hot men
tioned the points you would like to 
raise. Moreover, we are *o hard- 
pressed for time. We are behind time. 
1 would request you as a senior mem
ber not to insist on this. Let «  
ahead

•Publiiiw d in Gazette of India Extraordinary, fturt H, lectio* %
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SHRI 0 . N. TIWARY; Within the 
time that has b«en taken on giving 
advice, I would have finished my 
speech.

MR. DXPUTY-SPE AKER; Time is 
not of the usance. I am here to do 
a certain duly, My duty is to point 
out the procedure. I am supposed to 
be the guardian of the procedures in 
this House. I will be failing in my 
duty it I do not point out the proce
dure*

SHRI D. n . TIWARY: For future, 
I will take note of it

MR DEPUTY-SPEAKER: There- 
fore, kindly do not have this impres
sion that any time taken b y  the Chair 
is time wasted, please do not take 
it that way. Moreover, b y  education, 
by training, I have trained myself to 
be concise, to be concise, in every
thing that I do.

SHRI D. N TIWARY: I shall be 
precise and concise.

MR. DliPUTY-SPEAKER: There
fore, do not insist.

'tfVo r^o ftarrft: aft sfhr srtftr ̂  
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MR. DfiPUTY*SP£AK£R: As a spe
cial case, you may speak.
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MR. DEPUTY-SPEAKER: The ques
tion is:

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consolida
ted Fund of India for the services 
of the financial year 1975-76 for 
the purposes of Railways be taken 
into consideration.*'

The motion was adopted.

MB. DEPUTY-SPEAKER * 
question Is:

The

"That CJause* 2, 3, the Schedule, 
Clause 1. the Enacting Formula and 
the Title jrtaiYd part of the Bill *

The motion was adopted

Games 3 *nd 3r the Srfcedtde, Clouse 
1, (he Enacting Formula and the Title 

were added to the Bill

SHRI MOHD SHAFI QURESHI* I 
**$ to move:

“That the Bill be pasted.”
MR. DEPUTY-SPEAKER: The

question is:
"That the BUI be sussed/’

The motto* vm  adopted.

« . ! « ta*. tfftUftw

SUPPLEMENTARY tHOUOiat* K »  
GRANTS (RAILWAYS), 1OT4-7* AftD 
DEMANDS* f o b  B x a c w  CBAHTS 

(RAILWAYS), 1072-73
MB. DSPOTT-S^KAXBR. Now W« 

take up discussion of Supplementary 
Demands for Grants in respect of 
Railways for 1974-75 and also discu** 
sion on the Demands for Excess 
Grants in respect of Railways tor 
1972-73.

In this connection I got a letter from 
Shri Era Sezhiyan together with acconv 
panymg papers in which he wants to 
raise certain points of irregularities, 
points of orders. I think II St only ten 
that we h « a i  h i m  before we take up 
this discussion

SHRI SFZHIYAN (Kumbakonam): 
Items 10 and 11 relate to Supplemen
tary Demand  ̂ for 1974-75 and Excess 
Demands for 1972-73 It appears that 
thes* two items are to be taken up 
together for discussion.

I want to raise three points. The 
first point is that whenever the Gov
ernment approaches the House for a 
grant, it has to obtain the recommen
dation of the president under article 
113(3) of the Constitution which 
reads;

“No demand for a grant shall fee* 
made except on the recommenda* 
tion of the President.*

That means that without a m om -' 
mendation from the President, no De
mand can be presented to this House 
This has come from the age-old Prac
tice of the House of Common* wh«f* 
only the Crown can approach the 
House for a minL Nobody else can 
do so. ®miia*ly, here it is the 
prerogative o f the President to 
demand a g tm t Therefore, whenever 
a Demand i* put before the Bouse 
they should Obtain die tm m tlm fa - 
tion of the * * «**« * ,  that i* why 
article 118(3) tty* tba| the M r f* * *  
shall cause * statement to Be !*& «« 
*tt* IkltUi *f Iks Kona*,


